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CENTRAL ADMINISTEATIVE TRIBUNAL
PRINCIPAL BENCH

~CA 2018/2003
New Delhi this the 28th dav of Auguab,-bOGS

on’ble Smt.lLakshmi Swaminathan, Vice Chairman
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1. Shri Jagan Math,
S/0 Shri Pyere Lal,
Helper Khallasi,
Under Carr'age and wagon,
Northsern Railway, Delh)
Main, MNew Delhi.

2. Shri Bhagwan Dass,
S/0 SHri Chirangi
Helper Khallasi,
Under Carriage and wagon,
Morthern Raiiway, Delhi
Main, New Deihi.
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Shri Bhagwan Sinagh,

5/0 Shri Ram Singh,

Helper Khalijasi,

Underr Carriage and Wagon,
Northern Railway, Hazrat
Mizamuddin, New Delhi.

Shri Hardaval,

/0 Shra ChotLey Lai
Helper Khailasi,

Under Cariage & Wsagon,
Morthern Railway, Hazrat
Nizamuddin, New Delhi.

I

5, Shri Rajog,
&/0 Shri Moha Singh,
Helper Khallasi,
Under Carriage and Wagon,
Northern Railway, Hazrat
Hizamuddin, WNew Dalhi.

LApplicant

{ By Advocate Shri Amit Anand )

it

VERSU
Uriion of India @ Through

i, The General Manager,
Morthern Railway, Baroda House,
New Deihi,

2, The Divisional Railway Managsr,
Northern Pa}:qu State Entry Road,
Hew Delhi.

3., Chie? Healith Inspector (Malaria ),
Worthern Railway, Divisional
Hospital, New Delhi.
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ORDER (ORAL}

(Hon’ble Smt.Lakshmi Swaminathan, Vics Chairman (J)

Heard Ghri Amit Anand, learned counsel for the

applicants,

. The grievance of the applicants in  the

‘present case is that they have not bsen paid arrears of

pay and allowances for the pericd pricr to the orders

issued by the respondents granting them temporary

[ d

status, According to  the Tearned counsel for hie
appiicants, fTive applicants had been engaged with the
Raiiways as casual Tabourers/Khalasies in  the years
1383 and 1984 ;whereas they were granted temporary
status much later in 1982 and 1383 as per the statement
given by them (Annexure A-5), He hasjre1ied on the
orders of the Hon'ble Delhi High Court in CWPE HNo
5246/1997 dated I7,10,1539, Learned counsel fo the
applicants submits that the five appliicants in  the
present CA are similarly situated perscons  like ihe
petitioners in the aforementioned CWFP and therefore,
they are entitled to similar benefits. In this regard,
iearned counsel submits that the appiicants &d
submitted & representation to the respondents on

i7.1,2003 ( Fage 72 of the paper book). However, thera
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i3 nc  acknowiedgement / reced mp o any other
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reterence from the Department office about receipt of

the representation. It iz, however, noted that the

learned counsel for the applicants submits that the
respondents have taken an administrative decision to

-

pay arrears of pay and sliowances tc  such casusi
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Tabourers who have heat later aranted
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facie in & phased manner.
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reverred to the letter issued by the

(Annexure A-14j) con the subject of zuthorized

o of T¢

Tabours on complet

montha gont from this

tem in the montihly AEN's meeting, =8 &lsc submitted Dy
the learnsd counse]
the above facts

Z. Teking note of
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that the subject matter of the Cs is to be considered

in the

Theretorsa, in the

Justice, 1 consider it aporopriate  to

dispose oFf this CA with the following directions: -

(1} The applicants shall zubmit 2 self contzined

repragantation, snnexing the relievant documents they

rely upon, inzluging the various judzements and orders

A

compeient authority i.e,.the Divisianal

Manager/Fespondent NC.2 within two weeks

of receipt of copy of this order:

(iv} Inc

P
r4)

@ such 3 representaticon iz received

by the respondents, they shall consider the cliaim of
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the applicants 1in accordance with law, rules

instructions and pass & spe&king and reasansd or

{(iii} In case the zpplicants are similarly

High Court in CWF 224771897 and cthar similar

51

such a&arrears &s are due to them n accordance with

si38211 be arrsnged paid to them sz early &5 DOss]

in oany case within a period of six months Trom the

of receipt of the aforeszid representation. NoO

/idﬁg;jfgmﬁiuﬁé{::;l;ff’

smt. Lakshmi Swaminathan )

Vice Chairman (J)
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